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OPEN CQ.URT 

C£NTRAL AL):'v\INI5TRAT1VE TRIBUNAL 

ALLAH AB AD BE NCn : ALL An A 8 Au 

ORIGINAL APPLICATION NS.309 Of 2003 
ALLAnABAJ THIS Th£ STn OAY Of JANUARY,2004 

1-. 

~.ON~LE MRS. MEERA CtihIBBER, MEMBER-J 
L- 1-.I.- 

Abdul n af' Lz Khan, 

S/o Illah i Bux, 
Helper Khalasi T.R.s. Jhansi, 
R/o H. No.69 Khijdi Pura Beech-wali 
Maszid pullia No.9, 
District - Jh ans i. •••••••••• Applicant 

( By Advocate Shri A.C. Srivastava 
5 hr i Z • H • H a nf i ) 

Versus 

1. Union of India, 

through the General Manager, 
Ministry af Railways, 
Government of India, 
Rail Bhawan, New Delhi. 

2. Divisional Railway Manager (Personnel), 

Central Railway, Jhansi. 

3. Sr. Divisional Electrical Engineer, 
T.R.S. Central Railway-,- Jhansi • 

.:..- _ ~ ---~ 
4. Sr. Engineer (T.R.s .. Jhansi), 

Central Railway, Jhansi. • •••••••• Respondents 

( By Advocate Shri o.P. Singh ) 

_g_ji_O E R 

This 0 .. A. was filed by the applicant for challenging 

the order dated 29.12.2001 (Annexure A-2) whereby the punish- 
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ment of stap~age of increment for two years with cumulative 

effect was ordered. Today when the case was called out, nons 

was present far the applicant. It is seen that even an the 
o.\so 

last date/none had appeared for the applicant. 

2. Learned counsel for the respondents submitted that 

this case has since become infructuous as against the 

impugned order dated 29.12.2001 applicant hadf'eferred an 

appeal and the appellate authority vide order dated 17.02003 

has reduced the punishment from two years ta one year 

stoppage of increment with c.utmulative effect (Annexure-CA-3). 

The applicant ha.a neither challenged this order in the 

present 0.A. nor he has filed ant revision against the order 

dated 17.02.2003. i'ie further aubm Lt t a d that thereafter 

applicant has been given further promotion also in the scale 

of~ 950-1500/- ,~3050-4590/- vide order dated 02.06.2003 

(Annexure~.CA- 4). therefore, nothing more survives in this 

case. It is seen that the CA was filed as back as on 

07.08.2003. But neither applicant has taken any step~~to 

amend th;e:.A· nor 0he has b e e n aPRJ_a,,,1:_~'l~ in this case fl o ,..," -~ :coi4 ~ ~ ;,~ Ai, ~v.-s: ~ ~ ~ ~ 
'L..,J~ in view o th2 facts as stated above, this O.A. does not 0 

survive any longer. 

3. The O.A. is dismissed with no order as ta costs. 

-- 

Member-J 

/Nee lam/ 


